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ORDER 
 
PER SATBEER SINGH GODARA, JM 
  

  This assessee’s appeal for assessment year 2015-16, arises 

against the Commissioner of Income Tax (Appeals)-38 [in short, the 

“CIT(A)”], Delhi’s order dated 29.03.2019 passed in case no. CIT(A), 

Delhi-38, involving proceedings under section 143(3) of the 

Income-tax Act, 1961 (hereinafter referred to as ‘the Act’). 

2. The assessee appears to have filed his application dated 

31.03.2025 for withdrawal of the instant appeal, as under: 
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“Subject: Request for withdrawal of appeal in the case of Mr. Sanjay 
Kumar Gupta (Legal Heir -Smt. Kavita Gupta) for the Assessment Year 
2015-16 – ITA No. 1059/Del/2021. 
 
Sir,  
 

Most respectfully, it is submitted that the appeal no. 1059/Del/2021 filed 
on 06.09.2021 in the above captioned case is pending for adjudication 
before your Honours. 
The appellate had already filed an application under Form 1 of “Direct 
Tax Vivad Se Vishwas Scheme 2024” and seeks permission to withdraw 
the above captioned appeal with the liberty to refile the same.” 

 
3. Learned departmental representative submits that he has no 

objection to the instant withdrawal application per se. Ordered 

accordingly.  

4. This assessee’s appeal is dismissed as withdrawn, subject to 

all just exceptions.  

Order pronounced in the open court on 1st  April, 2025 

 Sd/- Sd/- 
(M. BALAGANESH)  (SATBEER SINGH GODARA) 

ACCOUNTANT MEMBER  JUDICIAL MEMBER 
 

Dated: 1st  April, 2025. 
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